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Original kpplicant l\to. 631 of 2003 

tt'\onday , this t he 2nd day of June ,2003 

Hon' bl e l.:\aj.. Gen. K. ~· ~rivastava, A.M . 
Hon1 bl e t.1r. i'\.K.Bhatnagar, J. 1.l. 

Anit Kun .:i r 1.lishra , 

" • 

~ o SUrendra Narain J'1ishr a , 
IV o 37-A Chaudhry 1'.\ohull a, 
District - Ba reilly. • ••• J"\f>plicant . 

(By Kivoc ~t e : Sh ri R.K.t.\is hr a) 

Ve csus - -

1. Union of India, 
through its Secret ary , 
Depariment of Post, 
t.\inistry of Cianm unic a ti on, 
Dak B hcr:i an , .:>c:ns ad /,ta rg , 
Ne'.1 Del hi. 

2. Senior .:i.Jperint en dent of Post .Q£f ices , 
Bareilly i{egion, Bareilly. 

3(; Senior Pos t t.\as t e.r , 
Bareill y rleg i on, Bareilly. 

4 . Slb Divisional Inspector of Post Offices, 
\'/est Division, Bareilly. 

(By AdVocate : Shri G. R. Gupta) 

o infill { ORAL..J. 

By Hon• ble f.\aj . Gen . _JS, K. Srivastava, &~..,-

•••• Respondents. 

• • 

In t his OK filed und e r Section 19 of i'\e T. Act, 1985, 

the applicant has prayed for direction to the respondents 
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to pay his monthly allowances as E.D. M!ssenger w~a.f • 

September ,2002. 

2. The facts, in shart, are tnat the applicant was 

appointed as s.o. Tele M!ssenger Aonla d~trict ~Bareilly 

vide order dated 41!fll!).999,• He has been working en tbe 

post continuously without any break. It is also stated 

by tbe applicant that he is still working on the post .• 
However, his monthly allowances ha:ge been stopped by the 
Senior Post Master, Bareilly illegally~; The awlicant 
hal also stated that when be approached Senior Post Mister 
be 6'bl'told that ha cannot be given any allowances in absence 
of the appointment order. 

3. The applicant made several representations before 
Senior Post Master Bareilly and S.P.M. Prem Nagar Bareilly 
to no avail. 

4. We have heard the counsel for the parties, considered 
~ 

their submissions and perused records. On perusal ef records, 

we find that the respondent No·.4 had writ ten a letter addressed 

to Senior Post Mister Bareilly on 21 ... 11 ... 2002 to settle tbe 

issue regarding non p«yuent of allowances ef tbe applicant 

early. The letter of respondent No .. ~4 has been filed as 

(Annexure-4). ·· The respondent No1.~4 again addressed Senior 

Post Master on 31.4.2002 (Annexure-5)~ However, tne Senior 

• 

Post Master did not take any concrete step to redress applicant's 

grievance. 

5. The applicant has annexed his appointment letter 

dated 41~4·.1999 ~ IAnnexure-1 ). He has also annexed a memo 

dated 7 .• 6;! 2001 ~s (Annexure-2) by which the services of the l-- _ 

applicant have been confirmed/regularised. The copies of the 
same were supplied to Senior Post Mister Bare illy, yet he remained 

l 
indif ferent to tne issue. We regret to •bserve that the senier I 
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Post ,Mlster Bareilly i.et• respondent No.3 has shown absolute 

apathy towards bis devotion to duty. We do not apprec~te 
such an irresponsible attitude of Senior Post Master Bareilly 

who is a gazetted officer. We would lilte tbe respondent No.2 

~e\!. senior Superintendent Post Officer, Bare illy to take 

suitable notice of the omission on the part of the Senior 

Post Master Bareilly besides getting the claim of applicant 

finally settled~ 

6. We dispose of this OA at the admission stage itself 
by direction to respondent No~2 to decide the representation 
of the applicant so filed within a period of one month by 
a speaking ordert• In case it is established that the applicant 
has been illegally denied bis rightful claim by respondent No.3, 
the respondent No~2 shall initiate necessary discipli•ary 
proceedings against resporxient No .• 3 by referring the matter 
to PM3 Bareilly. There shall be no order as to costs. 
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